im Written Answers

(b) From Ist April, 1971, the L.1.C.
has discontinued ‘“Open Market” business
and has also transferred 1t~ “‘Tied
Accounts” business to one of 1us subsidi-

aries, the Oriental Fire and General
Insurance Co Ltd The (orporation,
however, continues to write Qeneral

Insurance Business in the Public Sectol

The decision was taken by the L LC.
as a measure of ratonalisation, The
Morarka Committee had also recommend-
ed, though in othet context, that the
LIC suould tramsfer its ‘“‘tied” business
to the Ortental Fire and General Insurance
Co Ltd and the Corporation’s decision
13 1n accordance with this recomm:ndation

Discrimination in Admisuion to Centrat
S:zhool, Ramakrishnapuzam, New Del'n

737. SdAdRL NIHAR LASKAR
SHRI1 S, M. KRISHNA

Will the Mimistesr of EDUCATION
AND SOCIAL WELFARE (SHIKSHA
AUR SAMAJ KALYAN MANTRI) be
pleased to state

{a) whether the Principal of the Rama.
krishnapuram Central School, New Delht
made discrimiantion 1n admutting the children
1n the ist standatd during the current year,

(b) if so, what was the total number
of applications recelved and in how many
cases provisional roll numbers were 13sued,

(c) in how many cases applications
were rejected oa the ground thht therr
sesvices were not transferable ,

{d) whetber in some cases where the
words ‘‘on deputation” were mentioncd,
applications were rejected by the Principal
in the Kamakrishnapuram Central School
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but same types of certificates were enter-
tained i1n the other Central Schools in
Detlhi ,

(e) if so, whether attention of this was
drawn by the parents to the Principal, and

(f) 1t so, whethet Government propose
to enquire nto this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHIKSHA AUR
SAMAJ KALYAN MANTRALAYA MEN
UP*MANTRI) (SHRI D P. YADAVA)
(a) No, Sir.

(b) In all, 820 aprhications were receiv-
ed for registration. No roll numbeis were
1nsued on provistonal basis,

(c) No record of applications, ‘ot
accepted, was maintained

(d) Applications  which  contained
certificates to the effect that the employses
concerned were transfeiable only on depu.
tation, were not accepted by any of the
Kendriya Vidyalayas n Delhi including
the Kendriya Vidyalaya at R. K. Puram.

(e) 1t was brought to the attention of
the Principal, Kendriya Vidyalays,
R K. Puram that certific ates showing the
seyrvices as tiansferable on deputation was
accepted in other Kendriya Vidyalayas 1n
Detht, On verification, however, this
mmformation was found to be wincorrect.

() Does not arise.

Proposals to Help States in L
Tourist Facflities stablishing

738, SHRI NIHAR LASKAR « will
the Misster of TOURISM AND CIVIL
AVIATION (PARYATAN AUR NAGAR

VIMANAN MANTRI) be pleasd to state :

(s) whether st 18 2 fact that Govern.
ment have under condsiderstion any





